0.A.No. 393 OF 1995,

ORDER DATED 6-12-2001,

Heard Learned Counsel for the Parties,

Since the only averment made by Learned Counsel
for the applicant, in this Original Application that his
appeal which is pending under Annexure-4, has not yet been
considered by the authorities and not yet disposed of,he
prayed for a direction for disposal of that appeal only,
Learned standing counsel for the Respondents has filed
his reply categorically stating therein that the appeal
is to be filed within 45 days and te whem the Annexure-4
has been add ressec};Zis not the Appellate Authority.In that
view of the matter, after going through the pleadings of
both sides, I do not find any merit eof this 0,A, and hence
the same is dismissed.No costs,

How ever, the Beaimed Counsel feor the applicant
prays leave of this Tribunal to file fresh appeal to the
appellate authority which has been strongly ebjected te
by the Learned Counsel appearing for the Respondents
en the ground of merit of this case as alse limitatien,
However, in consideration ef the submissions made by
learned counsel for both sides, without expressing any
opinion on the merits of the case and witheut expressing
anything in regard to the limitation which has been raised
by the leamed Counsel for the Respondents, liberty is given
te the applicant te file the appeal to the appropriate authority
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